
FIR No.  241/11 Application No. 1
PS Pandav Nagar 
 
18.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. 
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for 
hearing through V/C via Cisco Webex Meeting App, from the camp office cum 
residence of the undersigned. 

Pr   Ld. APP for the State 

None for applicant 

This matter pertains to enquiry regarding missing case file of the above 

FIR. SHO PS Pandav Nagar had been directed to conduct an enquiry and find out the 

guilty police official. However, SHO has sought some more time stating that copies of 

documents have been called from the office of DCP, wherein a departmental enquiry 

was also conducted against the previous IO ASI Satyapal.

At request put up on 14.07.21. SHO is directed to appear in person on 

the next date of hearing. One copy of order be also sent to DCP so that the matter 

does not get delayed any further. 

            (Atul Krishna Agrawal)                                   
                                  CMM (East), KKD, Delhi/18.06.2021  



FIR No. 39/08 Application No. 2
PS Kalyanpuri 
State vs. Pradeep Shokeen
 
18.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. 
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for 
hearing through V/C via Cisco Webex Meeting App, from the camp office cum 
residence of the undersigned. 

  This is an application for early hearing of another application seeking 
extension of time for travel abroad.

Present: Ld. APP for the State. 

Applicant in person with Ld. Counsel 

Heard. Record perused.

Accused had been permitted to travel abroad vide order dated 

21.12.2020. It is stated that the accused had moved an application dated.25.02.2021 

for seeking extension of time for travel abroad. The said application was allowed vide 

order dated 16.03.2021 and accused was permitted to stay abroad till 30.06.2021. 

Accused is now seeking further extension to remain abroad.

For the facts stated, application for extension of time to travel abroad, is 

allowed till 30.09.2021 with the same condition that the accused shall not dispute his 

identity nor proceedings done in his absence while he is staying abroad. He shall also 

not misuse his liberty.

Put up on date already fixed i.e. 18.08.2021.

Ld. Counsel for applicant is further directed to file the original application 

with original vakalatnama as and when the court reopens for regular hearing. 

            (Atul Krishna Agrawal)                                   
                                  CMM (East), KKD, Delhi/18.06.2021  



CC No.   Application No. 3
Brijesh Devi vs Komal Talan and Ors.  
 
18.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. 
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for 
hearing through V/C via Cisco Webex Meeting App, from the camp office cum 
residence of the undersigned. 

Pr   Sh. Yash Anand, Ld. Counsel for applicant/complainant 

These are two applications one u/s 156 (3) Cr.P.C. for monitoring 

investigation and another u/s 91 Cr.P.C. 

Heard submissions. 

Let status report be called from the IO qua application u/s 156 (3) 

Cr.P.C. and a separate reply to the application u/s 91 Cr.P.C be also called. IO shall 

remain present on next date of hearing. 

 Put up on 26.06.2021.

 Copy of this order be sent to the IO for compliance.  

Ld.  Counsel for applicant is further directed to file the original 

application with original vakalatnama as and when the court reopens for regular 

hearing. 

            (Atul Krishna Agrawal)                                   
                                  CMM (East), KKD, Delhi/18.06.2021  



FIR No.7903/21  Application No. 4
PS Pandav Nagar 
State vs. Ashish Chaudhary
u/s 379 IPC 
 
18.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. 
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for 
hearing through V/C via Cisco Webex Meeting App, from the camp office cum 
residence of the undersigned. 

 This is an application for bail filed on behalf of accused u/s 437 

C.R.P.C.  Reply has been filed by the IO. 

Pr   Ld. APP for the State  

Ld. Counsel for applicant. 

Heard. Record perused. 

As per the reply filed by the IO the accused was allegedly found in 

possession of stolen case property wanted in this case. He is involved in 6 other 

criminal cases besides the present case. Prime facie accused appears to be a 

habitual offender.  Hence, I am not inclined to grant bail to the accused at this stage. 

The present application of applicant/accused Ashish Chaudhary for grant of bail is 

hereby dismissed.

Application is disposed off accordingly. 

At request, copy of this order be given dasti. Copy of reply of IO be also 

provided to the Ld. Counsel for accused.   

Ld.  Counsel for applicant is further directed to file the original 

application with original vakalatnama as and when the court reopens for regular 

hearing. 

            (Atul Krishna Agrawal)                                   
                                  CMM (East), KKD, Delhi/18.06.2021  



FIR No.  74/21 Application No. 5
PS Crime Branch 
State vs. Alok Tyagi
u/s 420/188/120B/34 IPC  
18.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. 
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for hearing 
through V/C via Cisco Webex Meeting App, from the camp office cum residence of the 
undersigned. 

This is an application for bail filed on behalf of accused u/s 437 C.R.P.C.  
Reply has been filed by the IO. 

Pr   Ld. APP for the State  
Ld. Counsel for applicant/ accused 
IO ASI Umesh Sati is present. 

Heard. Record perused. 
From the perusal of record, it is quite apparent that the case of the present 

accused is on parity with co accused Abhishek Bansal who was granted bail on 09.06.21 
by this court. 
 At this stage, Ld. APP for the State submits that there is an additional 
ground against this accused as he has been found in possession of fake ID of being a 
media person and appropriate sections shall be added against him. During arguments, it 
has transpired that there was same allegation against accused Abhishek Bansal of using 
a fake Id but it was concealed by the IO in the reply filed by him qua accused Abhishek 
Bansal. The IO submits that he did not mention about this fact of fake ID in reply of bail 
application of accused Abhishek Bansal, as the said ID was being verified. However, it is 
pertinent to note that the IO did not even mention the fact that a similar ID found from the 
possession of accused Abhishek Bansal, was being verified by him as he has done while 
filing reply to the bail application of present accused. IO is strictly warned not to conceal 
facts since this gives an impression of unfairness and appropriate action may be taken 
against him for the same. 

Considering that the allegations against accused Abhishek Bansal and 
against present accused are on same footing, hence, on the grounds of parity, accused 
Alok Tyagi is also granted bail on furnishing bail bonds of Rs.30,000/- with one surety in 
the like amount. The accused shall abide by the conditions as laid down in Sec 437(3) 
Cr.PC.

Application is disposed of accordingly. 
At request, copy of this order be given dasti.   

 Ld.  Counsel for applicant is further directed to file the original application 
with original vakalatnama as and when the court reopens for regular hearing. 

            (Atul Krishna Agrawal)                                   
                                  CMM (East), KKD, Delhi/18.06.2021  



FIR No. 206/21  Application No. 6
PS Kalyanpuri 
State vs. Unknown
 
18.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. 
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for hearing 
through V/C via Cisco Webex Meeting App, from the camp office cum residence of the 
undersigned. 

This is a Superdari application filed on behalf of applicant.  Reply has also 
been filed.  

Present: Ld. APP for the State through V.C. on CISCO Webex App.
Ld. Counsel for applicant through V.C. on CISCO Webex App.

Record is perused and it reveals that applicant Arun Kwatra is the 
owner/rightful claimant of the vehicle bearing no.DL 1GC 1704. IO has no objection 
in release of case property to the applicant.

Keeping in view the report of IO and judgment passed by Hon'ble High 
Court of Delhi in Manjit Singh Vs State; Crl. M.C.4485/2013 and Crl. M.A.No. 
16055/2013 wherein inter-alia the law laid down by Hon'ble Supreme Court in case titled 
as Sunderbhai Ambalal Desai and C.M. Mudaliar Vs. State of Gujrat; (2002) 10 SSC 
283 has been re-iterated, the application is allowed. Concerned IO as well as SHO are 
directed as under:
(i) to release the above mentioned vehicle to registered owner subject to preparing 
detailed proper panchnama of above mentioned vehicle and taking photographs of above 
mentioned vehicle from all possible angles including engine number and chasis number 
and file the same alongwith charge sheet,
(ii) to get panchnama and photographs of above mentioned vehicle attested and 
countersigned by concerned party as well as by registered owner and IO.
(iii) IO however shall release the vehicle only after verification of ownership documents of 
applicant. 

Applicant shall also file an indemnity bond before the IO. IO/SHO is 
directed to do the needful. Application is disposed off accordingly.  

At request, copy of this order be given dasti.  
 Ld.  Counsel for applicant is further directed to file the original application 
with original vakalatnama as and when the court reopens for regular hearing. 

            (Atul Krishna Agrawal)                                    
                                       CMM (East), KKD, Delhi/18.06.2021  



FIR No.  19140/20 Application No. 7
PS Pandav Nagar
State vs. Firoz
u/s 379/411/482/34 IPC 
 
18.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. 
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for 
hearing through V/C via Cisco Webex Meeting App, from the camp office cum 
residence of the undersigned. 

This is a bail application of accused u/s 437 Cr.P.C. Reply has also 

been filed by the IO.  

Present: Ld. APP for the State 

Ld. counsel for the applicant 

Arguments on bail application heard and the application perused.

In the facts and circumstances of the case, it is clear that the 

applicant/accused is not required for any custodial purpose. Applicant/accused Firoz 

is admitted to bail on furnishing bail bonds of Rs.10,000/- with one surety in the like 

amount. The accused shall abide by the conditions as laid down in Sec 437(3) Cr.PC.

Application is disposed off accordingly. 

At request, copy of this order be given dasti.   

Ld.  Counsel for applicant is further directed to file the original 

application with original vakalatnama as and when the court reopens for regular 

hearing. 

            (Atul Krishna Agrawal)                                   
                                  CMM (East), KKD, Delhi/18.06.2021  



FIR No. ED-KP-0262/21 Application No. 8
PS Kalyanpuri 
 
 
18.06.2021 

  Due to Corona pandemic outbreak and in view of Office Order No. 
2/R/RG/DHC/2021 dated 19.04.2021 and 6/RG/DHC/2021 dated 14.05.2021 of Ld. 
Registrar General, Hon'ble High Court of Delhi, the present matter is taken up for 
hearing through V/C via Cisco Webex Meeting App, from the camp office cum 
residence of the undersigned. 

 This is an application for release of vehicle on superdari of 

applicant/victim. Reply has been filed by the IO. 

Pr   Ld. APP for the State  

  Applicant in person through VC 

As per the reply filed by the IO, the mechanical inspection of the vehicle 

is yet to be conducted. Hence, put up the application for disposal on 23.06.21. IO is 

directed to file fresh reply after getting the mechanical inspection done.  

Applicant is further directed to file the original application with original 

vakalatnama as and when the court reopens for regular hearing. 

            (Atul Krishna Agrawal)                                   
                                  CMM (East), KKD, Delhi/18.06.2021  
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